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LEGISLATIVE ASSEMBLY.

Monday, 13th February, 1928.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.
Mr. President: Haji Chaudhury Mohammad Ismail Khan.

Maulvi Muhammad Yakub: Sir, there were certain questions of mine
which were tabled for the 11th. I suppose they will be taken to-day and
will have prioritv over the questions tabled for this morning?

Mr. President: There is only one question?
Maulvi Muhammad Yakub: Yes, mine is No. 178.
Mr. President: Maulvi Muhammad Yakub.

ACCOMMODATION OF THE MEMBERS OF THE STATUTORY COMMISSION IN
THE WESTERN HOSTEL.

178. *Maulvi Muhammad Yakub: (a) Will the Government be pleased
to state the reasons why the members of the Simon Commission are to
be lodged in the Western Hostel ? ’

(b) Is it not a fact that the Western Hostel is intended mainly for the
residence of the Members of the Indian Legislature?

(c) Who has got the general control over this building?

(d) When was the decision of accommodating the members of the Com-
mission in the Hostel arrived at?

(¢) Was the President of the Legislative Assembly consulted in the
matter?

(f) Were the Members of the Assembly, who generally stay in the
Hostel, consulted in the matter?

(9) Was the matter referred to the Committee of the Assemtly which
was elected last year to take up the question of the accommcdation of the
Members of the Legislature?

(k) Will the members of the Commission be made to pay the rent of
the rooms; if so, at what rate? .

(i) How many rooms have been allotted for the Commission in the
Hostel ?

(j) Why was the committee room of the Members in the Western
Hostel turned into a Drawing Room; and what other arrangements have
been made for the Parties to hold their meetings?

(291) A
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Mr. L. Graham: (a) In order that they may be easily accessible to
Members of the Indian Legislature, who indicate a desire to see the
Chairman or the members of the Commission.

(b) There are 55 quarters in the Hostel of which 34 have been placed
at the disposal of the Legislative Department for the period of the Session
for offering to Members of the Indian Legislature.

(¢) The New Capital Committee.

(d) 17th December, 1927,

(e) and (f). No.

(9) No: there has been nc meeting of the Committee as yet.
(h) Yes, at the daily rate.
(i) Nine.

(j) If the Honourable Member is referring to the large room on the
gecond floor, he is incorrect in describing it as the ‘' committee room of
the Members *’. The room has always teen available for the use of all
the residents of the Hestel. From time to time the room has been made
available, but has never been reserved, for meetings not only of Parties in
the Legislature but also of other formations. The idea of furnishing the
room as u sitting rcom proceeded from the decision to accommodate the
members of the Statutory Commission in the Hostel, but the room is not
reserved for the use of members of the Commission. It is, as always,
open to all residents in the Hostel. Party meetings may be held in various
rooms in this Council House, including the Committee Rooms, subject
always to the requirements of Committees of the Legislature.

Maulvi Muhammad Yakub: Is it not a fact that Party meetings were
generally held in the big hall on the second floor of the Western Hostel?

Mr, L. Graham: I have said already in my answer, Sir, which perhaps
I might be allowed to repeat:

“From time to time the room has been made available, but has never Been reserved,
for meetings not only of Parties in the Legislature but also of other formations.”

Maulvi Muhammad Yakub: Will it now he available if any Party of
the Assembly desires to hold its meetings in that room?

Mr. L. Graham: It will now not be available. The reason is that
this room used to be lent frequently in the days when we met in Old
‘Delhi and Members mostly lived out here. Now that Members mostly live
out here, and we meet out here, the proper place for Party meetings is
within the precinets of this House.

Maulvi Muhammad Yakub: Is it not a fact that the clerk of the

Western Hostel has been prohibited from giving any information to Mem-
bers about the accommodation in the Hostel?

Mr. L. Graham: I have no idea, Sir. I have issued no such prohibi-
tion.

Maulvi Muhammad Yakub: I do not mean any particular gentleman.
Is it a fact that the authorities who are in charge of the Hostel building
have issued orders to the clerk not to give information to Members if they
ask whether any accommodation is available in the Hostel for them or not?

Mr. L. Graham: I do not know, Sir, what instructions have been issued
by other Departments. The Honourable Member knows perfectly well
that at present the allotment of quarters to the Members of the two Houses
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is done by the Legislative Department. Before the Session a circular is
issued to all Members of the two Houses inviting them to apply for accom-
modation. The distribution is done from the Legislative Department, and
the proper person to address is the Secretary of the Legislative Department.

PosTING OF IXDIAN SUPERINTENDENTS OF P0ST OFFICES TO THE MYSORE
AND BaNGALORE DIVISIONS.

179. *Haji Chaudhury Mohammad Ismail Khan: With reference to the
question put in the year 1922 or 1923 by Mr. R. K. Shanmukham Chetty,
M.L.A., as to whether the Postal Divisions of Mysore and Bangalore and
the Nilgiris are reserved only for European Superintendents and the reply
given that it was not so and that no Indian had till then applied for it,
is it a fact that subsequently the then Postmaster General, Madras Circle,
sent a circular to Indian Superintendents asking them to intimate if they
desired to have a transfer to any cof those places and that though many
Indian Superintendents expressed a wish to be posted thereto, none of
them were so posted? Will the Government be pleased to state why no
Indian Superintendent has till now been posted thereto?

Mr. H. A. Sams: The statement of fact with which the question
begins is obvicusly incorrect as the Honourable Mr. Shanmukham Chetty
did not become a Member of this House till 1924. If the Honourable
Member will kindly supply me with correct references, I shall try to answer
his question if it arises out of those references.

VETERINARY ASSISTANT SURGEONS IN THE ARMY REMOUNT
DEPARTMENT.

180. *Ehan Bahadur Makhdum Syed Rajan Baksh Shah: (a) Is it a
fact that the posts of Veterinary Assistant Surgeons in the Army Remount
Department were filled by non-graduates of the Indian Veterinary
College, although f{fully qualified veterinary graduates were available in
the Department, and that the appointment of such unqualified men is
directly opposed to the principle laid down in the Army Instruction No. 624,
dated the 30th June, 1925, paragraph 5?

(b) If so, will the Government be pleased to state whether it proposes
to remedy this irregularity by promoting graduates of Indiar Veterinary
Colleges who are serving on the unqualified staff of the Army Remount
Department in place of those unqualified men?

(¢) Tf not, what steps do Government propose to {ake to safeguard the
interests of properly qualified veterinary graduates now on the unqualified
staff ¢f that Department?

Mr. G. M. Young: (a), (b) and (¢). No persons except graduates of
Indian Veterinary Colleges have heen appointed as Veterinary Assistant
furgeons in the Army Remount Department since the issue of Army
Instruction (India) No. 624 of 1925. There ar: only six non-graduates.
These were alreadv serving as Veterinary Assistant Surgeons in the Depart-
ment before the issue of the Instructicn referred to, and they have been
retained because they were considered suitable in all respects.

Those graduates of Indian Veterinary Colieges who are serving on the
unqualified staff and who are considered suitable will be absorbed in
vacanecies in the cadre of Veterinarv Assistant Surgeons as they occur.

A2
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REPORT OF THE TARIFF BoARD ON THE BoLT AND NUT INDUSTRY.

181. *Mr. Mukhtar Singh: (a) Will the Government be pleased to-
state whether any inquiry into the bolt and nut industry has been made:
by the Tariff Board?

(b) Has the inquiry been concluded and, if so, when?

(¢) Has the Report of the Tariff Board been published, or if not, hag the-
Report been received ky the Government and, if so, when?

(d) When is it likely to publish the Report?

(e) If the Government have received the Report, what action has been-
taken on the Report?

(f) How has the bolt and nut industry been affected by the Steel
Protection Act?

The Honourable Sir George Rainy: (a) to (¢). The Board's Report re-
garding the grant of protection to the manufacture of wagons and under-
frames, component parts thereof (including bolts and nuts) and wire and-
wire nails was received by the Government of India on the 27th June
last. It is still under consideration. but it is hoped to publish it shortly.

(f) The information is given in the Report, a copy of - which will be-
supplied to the Honourable Member as soon as it is published.

Mr. K. C. Neogy: Will the Report be published in time for this Session
of the Assembly to take into consideration any legislative proposal that
may arise in that connection ?

The Honourable Sir George Rainy: Yes, Sir, that is the intention of
Government.

AvERAGE PricE oF BorLrs AND NuTs AT THE INDIAN PoORTS.

182. *Mr, Mukhtar Singh: What is the average rate per ton of the
imported bolts and nuts at the Indian ports?

The Honourable Sir George Rainy: The average value of imported bolts
and nuts during last December was Rs. 280 per ton, exclusive of duty.

AvERAGE PRrIicE oF IrON BaRs AT THE INDIAN PORTS.

183. *Mr. Mukhtar Singh: What were the average prices during the:
month of December 1927, of :.

(a) Iron bars of Continental steel without paying the custom duty
at the Indian ports?

(b) Iron bars of British manufacture at the Indian ports?

The Honourable Sir George Rainy: The information is being collected
and will be sent to the Honourable Member in due course.

NumBER OF PERSONS WHO SPEAK URDU AND HINDI IN THE DIFFERENT
ProvmNcEs oF INDIA.
184. *Mr, Mukhtar Singh: Will the Government be pleased to state

the number of persons (a) who speak Urdu (b) who speak Hindi in the
different Provinces of the country?
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The Honourable Mr. J. Orerar: The Honourable Member is referred to
paragraph 160 of Chapter IX of the Census of India, 1921, Volume I, Part I
and to pages 98-106 of Part II—Tables. A copy of the Report is in the
Library of the Assembly.

ENLISTMENT OF INDIAN CHRISTIANS IN THE INDIAN ARMY.

185. *Rev. J. C. Chatterjee: (z) Has the attention of Government been
drawn to a resolution passed unanimously at the All-India Conference of
Indian Christians held at Allahabad in December 1927, in the following
terms:

‘‘That this Conference condemns the injustice done to the Community in debarring
it from its rightful share in the defence of the country and respectfully urges the

“‘Government to find a place for the recruitment of Indian Christians in the regular
Indian Army "' ?

(b) Ts it a fact that Indian Christian subjects of His Majesty are
«debarred from enlisting in the combatant ranks of the Indian Army?

(c) If the answer to (b) be in the negative, will Government be pleased
to state what units of the Indian Army are open to Indian Christians for
enlistment in the combatant and non-combatant ranks?

{d) If the answer to (b) be in the affirmative, will Government be
pleased to state if they propose to take any step to remove this dis-
ability under which a section of His Majesty’s loyal subjects are labour-
ing?

Mr. G. M. Young: (a) WGovermmnent have received a copy of the
resolution.

(b) The amswer is in the negative.

(c) Indian Christians are enlisted in the Indian Signal Corps, the Madras
Sappers -and Miners, and the three battalions of the 1st Madras Pioneers.

(d) Does not arise.

ELiGmBILITY OF PERSONS HOLDING ACCOUNTANTS’ CERTIFICATES FOR
Heap POSTMASTERSHIPS.

186. *Lala Rang Behari Lal: (a) Will Government please state
whether the Director General of Posts and Telegraphs in his circular
No. 50, dated 16th <October, 1924, introducing the Postal Accounts
Examination notified that officials holding Accountants’ certificates will
be eligible for Head Postmasterships?

(b) If the answer to (a) be in the affirmative, will Government please
state why these officials are required to undergo the lower selection
grade examination for the appointment of Head Postmasterships?

Mr. H. A. Sams: (a) The case is not as stated. The Honourable Mem-
ber is referred to Part IV of the Director-General’'s Special Circular and
to the reply given to starred question No. 29 asked by the Honourable
Mr. B. P. Naidu in the Legislative Assembly on the 18th August, 1927.

(b) Does not arise.

REVISION OF THE PAY OF AcChUNTANTS IN Post OFFICES.

187. *Lala Rang Behari Lal: (a) Will Government please state
if it is a fact that before the introduction of the time-scale, Accountants
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in first class head post offices were in a much higher grade than Inspectors
of Post Offices, Head Clerks and Town Inspectors?

(b)) Will Government please state if the scale of the salaries of
Inspectors, Head Clerks, Superintendents, and Town Inspectors has been
raised to the Rs. 160—10—250 grade?

(c) Will Government please state if any and what steps have been
taken to revise the scale of the salaries of Accountants in Post Offices?

Mr. H.-A. Sams: (a) The fact is not as stated by the Honourable
Member.

(b) Yes, except in the case of Town Inspectors attached to second chass
head offices.

(¢) The pay of Accountants in certain first class head offices has been
raised to Rs. 160—10—250. Similar revisions in other offices will be
carried out wherever this is found to be justified.

PRINCIPLF DETERMINING THE ALLOCATION OF THE NUMBER OF CLERKS
¥ THE AccoUNTS BraNcH IN Ao FmsT Crass Hrap Post OFFICE.

188. *Lala Rang Behari Lal: Will Government be pleased to state the
principle determining allocation of the number of clerks :n the Accounts
branch of a first class head post office?

Mr. H. A. Sams: The number of clerks in the Accounts branch of &
first class head post office is determined by the amount of work in that

branch. The question of fixing a formula to determine the number is
under consideration.

. REPRESENTATION OF MUSLIMS ON THE CANTONMENT BOARD, AMBALA.

189. *Mr. Abdul Haye: (a) Is it a fact that out of 14 elected and nomi-
nated members of the newly constituted Cantonment Board at Ambala
there is not a single Muslim member?

(b) Are Government aware that all the seven elected seats on that
Board were captured by Hindus?

(c) Is it a fact that Muslims form one-third of the total population of
Ambala Cantonment?

(d) 1s it a fact that the number of Muslim voters in Ambala Canton-
ment is one-third of the total number of voters? If not, will the Gov-
ernment please state the number of Hindu and Muslim voters separately?

" (e) Is it a fact that the election wards in Ambala Cantonment at present

are so constituted that Muslim voters are in a minority in all the seven
wards?

. (f) Are Government aware that there is considerable feeling and agita-
tion among the Muslims because of the injustice done to them in the
matter of election to the Cantonment Board and is it a fact that they have
made representations to the Government to grant them separate representa-
tion through separate electorates?

(9) Is it a fact that in the case of Cantonment Boards the principle of
separate representation has been recognised in the Presidencies of Bombay,
Madras, Bengal and in the United Provinces? Will the Government

pleﬁnse state why the Muslims of the Punjab have not been granted this-
right?
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(k) What action have Government taken or propose to take on the
representations made in this connection by the Ambala Muslims?

Mr. G. M. Young: (a), (b) and (c¢). The facts are as stated by the
Honourable Member.

(4) and (e). The Government of India have no information. Elections
1 Cantonments are the concern of Local Governments. L

(f) and (k). The Government of India have received for their information
copies of certain representations which they understand have been made
to the Local Government on the subject. They have not taken, nor do
they propose to take, any action themselves on these representations.

(9) The matter will be brought to the notice of the Local Government,
to whom I will send a copy of the Honourable Member’s question and of
this reply.

Mr. Abdul Haye: Are nominations to the Cantonment Boards under
secticn 14 of the Aet made by the Government of India or by the Pro-
vincial Governments?

Mr. G. M. Young: I have not the section by me.

Mr. N. M. Joshi: May I ask whether the Government of India will
bring to the notice of the voters that they themselves must vote for
particular candidates?

APPOINTMENT OF MUSLmMS IN THE SPECIAL BrawcH oF THE HoMmE
DEPARTMENT,

190. *Mr, Abdul Haye: («) Will the Government please state how
many clerks have been appoinfed in the newly created Reforms Branch
of the Home Department and how manyv of them are Muslims?

(b) If there is only one Muslim clerk in the Reforms Branch, will Gov-
emnment please state why the Llome Department has acted in contraven-
tion of its own instruetions issued to all Departments in July, 1925, and
Febl_'uaxy, 1926, regarding the representation of Muslims in Government
services |

The Honourable Mr. J. Crerar: («) Out of 13 clerical pcsts in the Special
Branch 6 are held by members of minority communities of whom 8 are
Muslims.

(b) Accordingly does not arise.

STATEMENT RE THE SOUTH AFRICAN LIQUOR BILL.

Mr, @. S. Bajpai (Secretary, Department of Education, Health and
Lands): With your permission, Sir, I should like to make a brief state-
ment about the Liquor Bill in South Africa. It will be within the recol-
lection of the House, Sir, that less than a fartnight ago I appealed to
the House to trust the Government of India and their Agent in South
Africa to bring to a successful conclusion the negotiations whick were
then in progress regarding the withdrawal of clause 104 of the Liquor
Bill. My appeal—and I acknowledge the fact with gratitude to-day—
met with a very generous response and I am %o-day in the happy position
of being able to announce to the House that the Government cf the
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Union of South Africa have decided to withdraw clause 104 of the Liquor
Bill. (Applause.) I am sure, Sir, that this decision of the Union Gov-
ernment will be received with great satisfaction, not merely because of
the relief which it affords to the Indian community in South Africa, but
because of tlgg fresh proof which it provides of the great friendliness
which now animates that Government in its treatment of all problems
relating to Indians in the Union of South Africa. (Applause.) May I
also avail myself, Sir, of this opportunity to express the appreciation of
Government for the very prompt and practical proof which the Govern-
ment of the Union have given of their sympathy towards the Indian
cause, and my tribute to the Agent of the Government of India for the
rare skill and tact with which he has handled a very delicate question?
(Applause.) One more wcrd, and I shall resume my seat. The remark
which I make now is made in no spirit of complacent self-justification.
I appealed to the House that day, Sir, for a modicum of wise restraint,
and I can assure the House that that wise restraint has proved of the
utmost value in the conduct of these negotiations. (Applause.)

THE INDIAN INCOME-TAX (AMENDMENT) BILL.

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

The Honourable Sir Basil Blackett (Finance Member): Sir, I lay on
the table the Report of the Select Committee on the Bill further to
amend the Indian Income-tax Act, 1922, for certain purposes.

THE INDIAN TARIFF (AMENDMENT) BILL.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): Sir, I rise to move for leave to introduce a Bill further to amend
the Indian Tariff Act, 1894, for certain purposes.

It is not possible in the case of this Bill for me tw attempt to
summarise its provisions. It is what, if I were permitted by the Chair
to speak in my own vernacular, I should call a ‘‘hotch-poteh’, that is to
say, there are a number of amendments proposed—ncne of them of
great importance—and as there is mo one governing principle throughout
the Bill, it is impossible to state them briefly. The more important
ainendments, however, are explained in the Statement of Objects and
Reasons, and I hope that the absence of any further explanation now
will cause no inconvenience to the House. The only ome of the amend-
ments to which T wish to refer is the proposal regarding machinery belt-
ing, that is to say, cotton, hair and canvas ply belting. The proposals in
the Bill are based on a report of the Indian Tariff Board in which they
recommended that a duty of 5 per cent. should be imposed on these kinds
of belting. The Government of India have accepted that proposal and
have also accepted with a slight modification a reduction from 15 to 6
per cent. in the duty on camel hair yarn from which camel’s hair belting
is made. That, I think, is the only proposal to which I ought to specifi-
cally draw attention on this occasion.

Sir Walter Willson (Associated Chambers of Commerce: Nominated
Non-Official): May I ask the Honourable Member if he will be so good
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as to give us some indication as to the amount of time that we are likely
to have at our disposal to deal with this Bill? I do not oppose it in any
way. All I want is to have sufficient time to consult the various interests
concerned.

The - Honourable Sir George Rainy: I am afraid I can not make an
absolutely specific aiid definite statement at once, Sir, but I can certainly
promise the Honourable Member that Government appreciates his desire
to copsult the commercial community whom he represents regarding the
propcsals in the Bill—and that we shall not attempt to put it through
in a hurry so as to prevent him having a suitable opportunity.

Sir Walter Willsoa: Sir, I thank the Honourable Member.
Mr. President: The question is:

_ “'That leave be given to introduce a Bill further to amend the Indian Tariff Act,
1494, for certain purposes.’’ ' )

The motion was adopted.
The Honourable Sir George Rainy: Sir, I intruduce the Bill.

THE INDIAN MINES (AMENDMENT) BILL.

‘The Honourable Sir Bhupendra Nath Mitra (Member for Industries
and Ldbour): Sir, I rise to move that the *Bill further to amend the.
Indian Mines Act, 1923, for certain purposes, be referred to a Select
Committee consisting of Mr. K. C. Neogy, Dr. B. S. Moonje, Mr. B.
Das, Sir Walter Willson, Mr. N. M. Joshi, Mr. Abdul Matin Chaudhury,
Mr. Anwar-ul-Azim, Mr. G. Sarvotham Rao, Sir Darcy Lindsay, Mr. 8.
Lall, and the Mover; and that the number of members whose presence
shall be necessary to constitute a meeting of the Committee shall be six.

Sir, when I introduced this Bill in this House «n the 25th March last,
I explained that its main object was to secure greater regularity in the
hours of work in mines. One of the fundamental provisions which the
Bill proposes to inecorporate in the Indian Mines Act is as follows:

““Work sshall not be carried on in any mine for a period exceeding twelve hours in
‘any consecutive period of twenty-four hours except by a system of shifts so arranged
‘that nol more than one shift of persons employed in work of the same kind shall be at
work in the mine at the same time."

Anothen fundamental provision which is intended to secure the same
-object lays down that no person shall be employed in & mine ‘‘for more
than twelve hours in any consecutive period of twenty-four hours”.
The opiniéns which have been received on the Bill reveal a ccnsiderable
measure of support to these fundamental provisions of the Bill, though
there is a demand from certain quarters that the period of twelve hours
preseribed in the second of these provisions should be reduced tc ten or
even to eight, while on the other hand it has been pointed out by certain
persons that the proposed .provision is likely to inconvenience miners
attending the mines 'daily from their native villages situated at com-
paratively long distances from the mines. .These suggestions, as well
as other propogals for modifications in the subsidiary provisions of the Bill,
will have to be carefully considered in Select Committee with due regard
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to the interests of the industry and of the workmen engaged in it; and
it is hardly necessary for me to take up the time of the House at this
stage by a detailed discussion of these,various suggestions.

Sir, I move.

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan): May I
propose that the names of Rai Sahib Harbilas Sarda and Pandit Hirday
Nath Kunzru be added to the Select Committee?

Mr. President: The question is:

““That the names of Rai Sahib Harbilas Sarda and Pandit Hirday Nath Kunzru be
added to the BSelect Committee. '’

The motion was adopted.

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, the history of
the legislation in India for the protection of the workers in mines in this
country is not a very encouraging one. The first mine in India was
opened in the year 1820, but till the year 1901 there was hardly any
legislaticn in this country to protect the interests of the miners working
in the mines. In the year 1901 a legislative measure was passed, but
unfortunately, although that measure came very late, there was no pro-
vigion for the fixation of hours of work of miners. In the year 1920, the
Government of India appointed an expert to go into the question of the
working of the coal fields "in this country. That expert recommended.
the introduction of a shift system. The Government of India then
appointed & Committee to consider the report of that expert. That Com-
mittee also recommended that the shift system would do good to the
mining industry in this country. In the year 1923, the Government of
India sgain introduced a measure to amend the Indian Mines Act. By
that measure. the Government was pleased to regulate the weekly hours
of work, which were fixed at 54 for people working underground and at
60 for people working on the surface. When the Bill was being discussed
in the year 1923 in this Assembly, I moved an amendment that there
should be a limit to the daily hours of wcrk, because I felt, and those
who had heard the speech of Sir Charles Innes know that he also felt,
that a limit placed only upon the weekly hours of work would not be
quite sufficient to protect the interests of the miners. Unfortunately, the
Government of India at that time did not accept my suggestion, but
Sir Charles Innes kindly agreed to consult the Local Governments as to
the desirability and necessity of putting some limit on the daily hours
of work. The Government of India consulted the Local Governments
in the year 1923. The Local Governments, as far as I know, sent their
replies to the Government of India in the same year and one or two
Local Governments sent their replies in the following year. Although
the Local Governments had sent their.replies and, as far as my knowledge
goes, they had expressed themselves in favour of placing a limit upon
the hours of work of miners working in mines, the Government of India
took nearly four years to introduce a measure giving effect to the sug-
gestions of the Local Governments to place some limit upon the hours
of work in mines. It will thus be seen that the measure which the
Government of India has introduced to-day has come after a very long
time and when it had been overdue. But in this counttry under the
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capitalist Government as well as capitalist influence, we must be thank-
ful to the Government even for an action taken rather late in the day.
The mere fact that they are ready to take a step further is in itself a
matter for which they must be thanked. It is in that spirit, Sir, that
I thank the Honourable Member for having introduced this measure in.
this House.

As T said at the outset, the history of this Bill is nct a, very encourag--
ing one. Still, the very fact that the Government of India is moving
in the matter gives us some if not muech hope. Fortunately, as regards
this measure, the Local Governments have expressed themselves in-
favour of it. As a matter of fact, if you were to read the opinions which
have been expressed on this Bill, you will find that there is hardly any
organisation which is opposed to this measure except the Indian Mining
Federation. But, as the House perhaps knows, the Indian Mining
Federation is a body which will never accept any propesal for protecting
the interests of the Indian miners. I do not know whether in the history
of that body it has ever supported any such measure. We need not,
therefore, give much weight to the half-hearted cpposition which that
body has expressed to this measure. As far as the Local Governments are-
concerned, they have all expressed their approval of the measure intro-
duced by the Government of India. I think I am right in saying that
there are several Local Governments which would have liked the Govern--
ment of India to take a much bolder step than what they hgve done.

Sir, in the year 1928, the Government of India is proposing labour
legislation suggesting that the hours of daily work should be 1Z.

Sir Walter Willson (Associated Chambers of Commerce: Nominated
Non-Official): That is not so.

Mr. N. M. Joshi: My Honourable friend who represents the European
capitalists of India says that this is not what the Bill proposes. Sir, as
far as I could read the Bill, it lays down that the hours of daily work in
Indian mines shall not exceed 12. Sir, that is a Bill fcr which the Gov-
ernment of India ought to have felt some shame or at least some hesita-
tion in introducing it in the year 1928. There are very few countries-
left. on the surface of this earth which will introduce a Bill of this kind
at this time.

Maulvi Muhammad Yakub (Rohilkhand and Kumaon Divisions : Muham-
madan Rural): Mines are not on the surface of the earth! °

Mr. N. M. Joshi: Sir, in most of the countries in Europe and America-
the miners do not work for more than 8 hours, and I had thought that
the Government of India, which likes itself to be considered as ‘* pro-

X

gressive ", . . . . ..
Lala Lajpat Rai: It is not progressive.

Mr. N. M. Joshi: . ... would have suggested a much shorter limit
than that of 12 hours. And if the Gevermment of India had suggested a-
shorter period, 1 am quite sure there would not bave been much opposition
from several of the Loeal Governments. As a matter of fact, the Govern--
ment of Bombay, when they expressed their opinion in the year 1923, said-
very clearly that even if the Government of Irdia would limit the hours of
work to a period of less than 12, they would be very glad to accept that
figure. The Assam Government also said the same thihg, namely, that
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they would accept a slightly shorter period than 12 hours. The Govern-
ments of the Punjab, the Central Provinces and Ajmer-Merwara would
have also, I am quite sure, welcomed a shorter period. Then there are
-also some capitalist organisations which want to have a shorter
period. The Marwari Chamber of Bombay suggested a period of ten
hours daily work. The General Manager of the Assam Railway and
Trading Company suggested nine. My friend, Mr. K. C. Roy Chaudhury
whom, I am quite sure the Honourable Member in charge of the Depart-
ment of Industries and Liabour will not consider as an extremist, and who
is many times quoted by him in this House with approval, has suggested
a much shorter period than twelve hours for the work in mines. He has
suggested ten hours. You will thug find that even if the Government of
India had suggested a much shorter period there would have been good
-support for them for that proposal. But, Sir, the Government of India
did not think that they should go as far as even some of the Local Gov-
ernments would have liked them to do. As far as I am concerned I feel
-that the twelve hours period is too long a period for anyone to work either
on the surface or in the bowels of the earth. Sir, take into consideration
“the lives of the workers who work in the factories or in mines, from six
‘in the morning till six in the evening. Some of them have to start for
the factory half an hour or one hour before the factory opens, and when
‘they go home thev also take an equally long time. In the case of such
people I am sure there are a very few days in their lives when they can
see the sun. In the case of the miners working from six in the morning
-till six in the evening, at least half the days of the month, when they
work on the day shift, they certainly cannot see the rays of the sun. Ts
‘it right that any bodyv of people should be deprived of their natural right
‘to see the light of the sun for fifteen days in a month? But, Sir, the
proposal of the Government of India really compels people to be without
seeing the light of day. I, therefore, hope that the Government of India
will not insist upon the daily limit being placed at twelve. I also hope that
the Government of India will give favourable consideration to the views
pressed by people who are concerned in this matter. The Indian Colliery
Emplovees’ Association, which is a body which represents the employees
of the coal mines at Jherriash, has sucgested definitely in their opinion
that the hours of work should not exceed eight in a dav. They have, while
~expressing the opinion, given very cogent reasons for expressing that
opinion. They state, and rightly state, that those objections which are
taken to the hours of work being limited to eight, will apply equally to the
limit being placed at twelve. The greatest objection, or the most serious
objection, that has been expressed is that there are about one-third of the
miners working in the cosl mines who come from villages daily and go
to the mines to work and return home. Now, Sir, in the case of these
people, whether vou place the limit at twelve or at eight, the objection
is not met by placing the limit at twelve. Then there are other objections
taken. There are many people, employers of course, who say that the
habits of the peovle in India are such that they must work longer. Sir,
T have heard of these habits of the workers in Indis for a very long time
from all classes of emplovers in Bombay. The millowners say that the
workers in the textile mills do not like to work iritensively. They like to
-go out after each hour and have a smoke.

An Honourable Member: Don’t they?
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Mr. N. M. Joshi: Some of them may. You and I go into the lobby
every half an hour.

An Honourable Member: Speak for yourself!

Mr. N. M. Joshi: But we do not consider the question of loitering, if
vou call it so, from the point of view of the miners, or from the pomnt
of view of other factory workers. If men are asked to work for twelve
hours, certainly they cannot work intensively for twelve hours. It is
beyond human endurance, and if they loiter I think they do the most
natural thing. If you do not want the working classes to loiter byd to do-
their work attentively for the time fixed for them, then it is absolutely
necessary that you must give them very reasonable hours of work. And
that is what is suggested by the Colliery Employees’ Association. They
-suggest that the hours of work should be eight, and they maintain with
the knowledge which they possess that if vou fix the hours of work at
eight, there would be no reduction in their output. They state that the
work which the miners are doing to-day, the coal which thev are getting,
could be obtained by only six hours work.

The Honourable Sir Bhupendra Nath Mitra: I do not want to interrupt
the Honourable Member, but it might interest the House if he were to
kindly give us information about the number of meinbers of this Colliery
Association.

Lala Lajpat Rai: Does the acceptance of this motion commit us to
twelve hours?

Several Honourable Members: No.

Mr. N. M. Joshi: I know, Sir, that it is quite possible to discuss this-
question in the Select Committee, and I am, therefore, not going very
much into the details of this question. (Laughter.)

Sir, the Coiliery Employees’ Association state very plainly that the
amount of work which the miners are doing, or their daily output, can be
obtained by only six hours work, and thev state that the miners are asked
to work longer, not because they want to loiter or smoke—because they
cannot smoke in a mine as they know it is dangerous to their lives—but
because the emplovers do not give them facilities to work intensively. They
complain that the workers: do not get tubs in sufficient quantities, and that
other facilities are wanting. If, therefore, we place the hours of work at
eight, the only thing that will be required to be done is to ask the employ-
ers to provide sufficient tubs and to give other facilities required. 1f the
Government of India and our Select Committee suggest eight hours as the
daily limit, there will be good support for them in their action. There are
many people who expressed themselves besides the Indian Colliery
Employees’ Association in favour of  eight hours, and as
a matter of fact, whenever Indian mines work by shifts, the
largest number of mines work only eight-hour shifts. By the courtesy of
the Chief Inspector of Mines I have secured some figures of mines work-
ing with shifts, and from these figures I find that out of 140 mines that
‘work with shifts 100 mines work with a shift of eight hours. If, Sir, the
largest number of mines that are working with shifts work with eight hour
shifts it is but natural that the Government of India, not only for the pro-
tection of workers in these mines but for the protection of the good em-
ployers should fix the limit at eight hours. There are some employers who -
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$x the limit at eight; 1 call them good employers; but there nre some others
who make their workers work for 10, 11 or even 12 hours. 1t is neccssary
Lhat the good emplovers should be protected in their trade against the
exploitation of fabour by bud ermployers.

Then, Sir, there are some Local Governwents like the Central Provinces
_Government which have recommended to the Government of India that if
2 mine is to be worked by shifts, the shifts should consist of only eight
hours. Then there are some other officers of the Government of India,
_such,as the Mining Engineer in Ajmer-Merwara, who have recommended
that®he hours should not exceed 8 per day. Then, Sir, there are some
.managers of mines who have expressed themselves in favour of 8 hours.
So that if the Select Committee and the Government of India place the
limit at eight there will not be much opposition to it in the country.
I admit there are some Governments like the Government of Bengal and
the Government of Bihar and Orissa which are absolutely under the in-
fiuence of the capitalists in these provinces which will be opposed to the
Timit being fixed at eight; but Sir, if you are going to wait till you get the
approval of the Governments and the capitalists of Bengal and of Bihar
.and Orissa vou will have to wait very long indeed. I, therefore, hope
‘that when there is such a good volume of public opinion in favour of plac-
‘ing the limit at eight the Government of India and the Select Committee
should take a bold step and place the limit at eight instead of putting
st at twelve.

Sir, I do not wish to speak on this subject any longer. The subject is
going to be discussed in Select Committee. But there are one or two
other small points of principle upon which I shall only say a few words.
'Sir, the Government of India propose that although the Bill may be
-passed in 1928 it shall come into operation in the year 1980, in April. I
think, Sir, the Government of India has not given sufficient justification
Aor delaying the operation of this Bill. The Government of India in the
-year 1923 consulted Local Governments and most of the I.ocal Govern-
‘ments at that time asked for a time limit of five years. Some accepted
:a time limit of three-years. Now, if you passed the Bill in the year 1923,
that time limit would have expired, and eraployers would have had suffi-
cient time and sufficient notice to prepare themselves for this change if
‘they wanted any notice at all. I therefore think the Select Committee
snd the Government of India should remove that clause and allow the Act
.to come into operation as soon as it is passed.

Then, Sir, there is another small point upon which I would like to
‘say only one word, and that is that the provision made by the Govern-
ment of India for a change of shifts by introducing a new clause, namely,
23B, is an unnecessary one. If the mines give one day of rest in a period
of seven days this clause is absolutely unnecessary. If the mines are not
to be given one day pf rest in a period of seven days then this may be-
‘come necessary, but our Mines Act provides that the mines shall work only
six days in the week out of seven. I therefore think that if the Govern-
ment of India consider this question a little carefully and the Select Com-
mittee also consider it carefully they will find that that clause is necessary.

) Sir, I ha.vg nothing to say on the other parts of the Bill, but before I -
sit down I will only express a hope that the Government of India and
-the Select Committee will consider this question generously from the point
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of view of the mining ecommunity in this country. Upon the hours of
work depends their health, upon the hours of work depends their safety,
and upon the hours of work depends their ability to receive education and
.to become good citizens. Sir, the occupation of a miner, if you except
the occupation of a seamuan, js more full of danger than any other occupa-
tion in the world. They have to work in the bowels of the earth for very
long hours without seeing the light of day. Everv hour they are exposed
to accidents and danger to life, and if there is any community which de-
serves to be treated generously it is the mining community 1 therefore
hope, Sir, that when the Bill comes out of the Sclect Committee, full
justice will have been done to that community.

Sir Walter Willson: E£ir, if I did not know my Honourable friend, Mr.
Joshi, as well as I do, I should think he really did not understand the
Bill; but, as it is a labour motion, he naturally thought he ought to make
a speech on it, so he spoke for 25 minutes; although it is going to Select
Committee. I merely wish to say that in agreeing To reference to Select
Committee I would like to get from the Government Member an assumance,
which I do not think the Bill really requires, but it has been felt in many
places that they would like an assuranes from the Government that the
different classes of surface labour whose duty it is to load trucks, ete..
which are only supplied at the pleasure of the railway company, will not
necessarily have to be worked in shifts.

For the rest, Sir, the Bill is a very simple one. It is a purely repressive
Act. It savs to the colliery owner ‘‘ Thou shalt not work thy mine for
more than twelve hours at a stretch "',

Mr. N. M. Joshi: Does it sav so?

Sir Waller Willson: That is the effect of it. And it says to the
labourer ‘‘ Thou shalt not stay below ground for any longer stretch than
twelve hours *’. There is nothing to compel the miner to work twelve
hours, and he will not do so. The miner makes up his mind how much
coal he will cut and he stops. This Act says *“ When you have done you
shall come out with that shift ™.

The Honourable Sir Bhupendra Nath Mitra: Sir, I consider it unfor-
tunate that my friend Mr. Joshi should have thought it proper to make a
long speech at this stage.

 Mr. N. M. Joshi: May I ask whether there are any Government Mem-
bers, Sir, who have not made long speeches not only on the motion for

reference to a felect Committee but on the motion that the Bill be eir
culated.

'rhe_Eonourable Sir Bhupendra Nath Mitra: Well, Sir, I was simply
expressing my opinion, and I think I am perfectly entitled to express an
opinion.

Mr. N. M. Joshi: But the Honourable Member’s opinion 1
to other Members also. 8 OPISIOR mey apby

Mr. President: Order, order. Sir Bhupendra Nath Mitra.

The Honourable Sir Bhupendra Nath Mitra: In making mv moti
referring the Bill to a Select Committee, I brought out f:ﬁm Zaric?u:;mflaf-z;
to which Mr. Joshi referred, namely, that certain opinions did favour the
reduction of the period of twelve hours which we had provided :n the Bill
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to eleven or ten or eight hours, and I said that that was one of the various
matters which would have to be carefully considered in Select Committee.
Sir Walter Willson has already brought out the fact that the Bill does
not compel a miner to work in the mine for twelve hours or for any Penod;
it simply stops the mine-manager or mine-owner from working him for
more than 12 hours. My friend, Mr. Joshi, referred to the opinion of the
Indian Colliery Employees’ Association, Jherria, as deserving of particular
consideration. He was unkind enough not to answer my question as to
whether this was an association truly representative of the employees
whom it was supposed to represent.

Mr. N. M. Joshi: Yes.

The Honourable Sir Bhupendra Nath Mitra: I remember having gone
tc this Association once in the company of my Honourable friend.

Mr. N. M. Joshi: When was it?

The Honourable Sir Bhupendra Nath Mitra: Tt was in the year
1925, . ... ..

Mr. N, M. Joshi: Things have changed since then.

The Honourable Sir Bhupendra Nath Mitra: That may be; but it is
not so long thereafter, and to the best of my recollection there were not
as many as 20 actual miners on the rolls of that body when I visited it,

Mr. N. M. Joshi: There are 1,500 members now.

The Honourable Sir Bhupendra Nath Mitra: Are thev all miners or
are they clerks, ete., emploved in the mines?

Mr, N. M. Joshi: They are employces in the mines.

The Honourable Sir Bhupendra Nath Mitra: However, :n the Select
Committee we shall assess this opinion expressed by the Indian Colliery
Employees’ Association at its proper value. Here again the point is that
though a miner may remain underground for, say, 12 hours, he does not

actually work either continuously or intensively for that period of twelve
bhours. . . .. .. .

Mr. N. M. Joshi: He works slowly because he is paid less.

The Honourable Sir Bhupendra Nath Mitra: It is not a question of his
being paid less. The miner can certainly fill the three tubs, if that is all
that he wants to fill, in a much shorter period and can come up to the
surface. On the other hand, as undoubtedly happens in some mines where
the miners are people of the locality, who want to work intensively for
three or four days in the week and then go back to their homesteads and
do a little of agriculture during the rest of the week, if we were to stop their
working in the mine for say more than eight hours, it is likely to affect
them injuriously. There is also the effect on the industry itself. I think
I am correct in saying that those mines which can get a sufficient amount
of capital generslly restrict the working to eight-hour shifts. It is on some
of the mines alone which are run largely by Indian capitalists who cannot
get a proper amount of capital that they are compelled to keep the miners
underground for ar long a period as twelve hours or even more. As &
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first step, we want to make it a punishable offence for any mine-owner or
mine-manager to keep a miner underground for more than 12 hours, and
I am still inclined to think, though of course my view would be subject to
correction as the result of discussions in Select Committee, that we ought
to proceed with this measure in as cautious a manner ag possible. It is
not only a question of not benefiting the miner who after all works on the
piece-work system and need not remain "underground for even as much
as eight hours, but also of causing the least disturbance possible to the
industry at a time when it is undoubtedly passing through a critical period.

Mr. President: The question is:

‘“That the Bill further to amend the Indian Mines Act, 1923, for certain purposes,
be referred to a Select Committee consisting of Mr. K. C. Neogy, Dr. B. S. Moonje,
Mr. B. Das, Sir Walter Willson, Mr. N, M. Joshi, Mr. Abdul Matin Chaudhury,
Mr. Anwar-ul-Azim, Mr. G. Sarvotham Rao, Sir Darcy Lindsay, Mr. S. Lall, Rai
Sahib Harbilas Sarda, Pandit Hirday Nath Kunzru and the Mover; and that the
number of members whose presence shall be necessary to comstitute a meeting of the
Committee shall be six.”

The motion was adopted.

The Assembly then adjourned til Eleven of the Clock on Tuesday, the
14th February, 1928. =
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